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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI
ORIGINAL APPLICATION NO. 145/2022 (SZ)

IN THE MATTER OF:

Sri. Paramesh V. ...APPLICANT
VERSUS

Deputy Commissioner, Bengaluru Urban District and Others ...RESPONDENTS

MEMO ON BEHALF OF RESPONDENT NO. 1

The instant Application pertains to alleged encroachment into a waterbody by United
Infrastructure while constructing United Highlands, at Survey Number 329 of Bellandur
Village, Varthur Hobli, Bengaluru East Taluk. The Project Proponent/Respondent
No. 6 had obtained an order dated 20.08.2019 from the answering Respondent
wherein the water chanel was diverted, with the condition that a relinquishment
deed shall executed by the project proponent for 1.75 gunta of land in favour of
the Government. On account of non-compliance of the same, a notice 22.12.2025
was issued by the Tahsildar, Bengaluru East Taluk. True Copy of notice dated
22.12.2025 issued by the Tahsildar, Bengaluru East Taluk is annexed herewith as

Annexure R-1.

As the Project Proponent did not respond to the above notice, another notice was
issued, however, the same is not produced for want of translation. For the said
reason the report could not be finalised either, however, the memo is being filed
to place the notice dated 22.12.2025 on record and to seek an extension of 2 weeks

for filing of the report along with the requisite translation.
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NN~
NN
V¥
Darpan KM
Advocate, Supreme Court of India
Standing Counsel, State of Karnataka
Lower Ground Floor, K-6
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Translated Copy of Annexure R-1

g2 L)

Government of Karnataka
Revenue Department

Office of the Tahsild ' '
Rkl o ar, Bengaluru East Taluk, Knshrln)z::g'ag;u;%

INTIMATION LETTER

(Copy issued in engllsh‘ as the. matter is in Hon'ble National Green Tribunal)
Regarding registration of the land relinquishment deed as per the

Subject:
path change order for 0-01.04 guntas of Kharab land i
. Surve
No. 326, Amanibellanduru Khane Village V:;]th . 4
- Bengaluru East Taluk. & e
eference:- 1)Letter No. LND(E) CR: 69/2019-20, dated 20/08/2019, of

the Honorable Deputy Commissioner, Bengaluru Urban

District.
2)Representation dated 27/03/2024 submitted by Sri R.

Raghavendra Reddy and Pattebhi Ramayya on behalf of

M/s United Infrastructures.
Frkhk ittt

In respect of the request, made for change of 0-01.25 guntas of pathway
kharab situated in Amanibellanduru Khane Village, Varthur Hobli, Bengaluru
Fast Taluk, a report was submitted. Accordingly, the Honorable Deputy

an order according the

Commissioner’s Office, as per reference. {1}, issued. an
change of pathway. As per Condition No. 2 of the said order, you have ‘submitted
tated in reference (2), requesting registration

a representation to this office, as s

of the land relinquishment deed.

are, z copy of the Jand relinquishment deed has been prepared.
& to nrovead with the

not personally appeared before this ofiice to provead

aid land, a case bearing O.A. No. 14572022
Green Tribunal and is under
f the said Tribunal and as per
for the purpose of registering

formed. to personally appear

oy e e
1 this reg

However, you have
registration. With respect to the s
has been filed before the Honorable National

consideration. In accordance with the directions 0
+he order of the Honorable Deputy Commissioner,
the land relinquishment deed, you are hereby infl A
before this office within 7 days from the date of receipt of this icitér and
complete the registration of the land relinquishment deed. Failing which, fu/r’t‘_her
action will be taken as per rules. - (/2 “op
e

i ahsildar,
Bengalum East Taluk,

(@PKR. Pura.

R. Raghavendra Reddy, S/o Late R.

¥r.. - T0,

On behalf of M/s United Infrastructure,
Thimmareddy, and G. N. Pattabhi Ramayya, S/o G. R. Narayanappa, No. 326.,
Amanibellanduru Khant Village, Varthur Hobli,

galuru - 560087,

Tubarahalli Extension Road, Ben

Copy to: o _

1, Submitted to the Honorable Deputy CommissiOner, Bengaluru Urban
District, for information. :

< Forwarded to the Revenue lnspecter, V: :
e to the concerned parties and submit a copy ©

issue the notic
notice to this office. ‘ _

rarthur Cirele, with instructions tq Z
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